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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

QRIGINAL APPLICATION NO. 40/2023/EZ

SANJIB PODDAR
VERSES

NATIONAL WETLANDS AUTHORITY& ORS.

REPLY AFFIDAVIT FILED BY THE MEMBER SECRETARY, WEST

BENGAL STATE WETLANDS AUTHORITY, ENVIRONMENT
DEPARTMENT, GOVERNMENT OF WEST BENGAL IN

COMPLIANCE WITH ORDER DATED 11.05.2026 PASSED BY THE

HONBLE NATIONAL GREEN TRIBUNAL, EASTERN ZONE BENCH,
KOLKATA

I, Mrs. Sumana Bhattacharyya, IFS, wife of Shri Sanjib
Kumar Kundu, aged about 57 years, by faith Hindu, by occupation
Government Service working as the Chief Environment Officer,
Environment Department, Government of West Bengal and
Member, West Bengal State Wetlands Authority, Government of
West Bengal, having office at Pranisampad Bhawan, 5" Floor, LB-2,

Sector-111, Salt Lake, Kolkata-700106, do hereby solemnly affirm
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and submit this affidavit on behall of Member/ Secretary W(_:\';‘t

Bengal State Wetlands Authority:

1.

f
That 1 am authorized to affirm on behalf rof the  Member
Secretary, West Bengal State Wetlands Authority, being
Respondent No. 2 and Environment Department being
Respondent No. 4, of the Original Application have made
myself acquainted with the facts and circumstance of the
instant Original Application and have gone through the
documents pertaining to the subject matter of the instant
Original Application. Therefore, I am competent to file this
instant Affidavit-in-Opposition before this Hon’ble Tribunal.
That this Affidavit is being affirmed pursuant to the solemn
Order dated 11.05.2026 passed by this Hon’ble Tribunal.

It is respectfully submitted before this Hon’ble Tribunal that
the Hon’ble National Green Tribunal (NGT), Eastern Zone
Bench vide its Order dated 03.01.2022 in OA. 25 of
2016/EZ in the matter of Sabyasachi Mailick Chowdhury -
Vs-State of West Bengal Ors. constituted an eight (8) member
Joint Committee comprising National Wetland Authority,
State Wetlands Authority (SWA), Central Pollution Control

Board (CPCB), Ministry of Environment, Forest and Climate
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Change. State PCB, Director Environmeni* M(:gt ‘chlg“["’
District Magistrate and SP, South 24 Pargahas with r(jgp(r:';l;-
to the illegal filling up of a water body namely “I ki P:hr-rﬂi" 'r’n
Mouza Nimokpoktan, JL no. 1 under Kolkata Municipal

Corporation Ward No. 57, PS Pragati Maidan,Dist. South 24

Parganas.

The said Joint Committee visited the site on 17.02.2022 and
documented its Final Report after providing opportunity of
hearing to Shri Sabyasachi Mallick Chowdhury and to the
Secretary, Metropolitan Cooperative Society. The Joint
Committee submitted its Final Report before this Hon’ble
Tribunal by affirmation dated 01.11.2022 in the matter of QA
25/2016/EZ.

In the said Report the Joint Committee recommended the

following:

e Plot no. CZ 9B, CZ 14A, CZ 14B, CZ 15A, CZ 20A, CZ 21A
and CZ 26A/B/C have been created after 2013 by filling
up of water body i.e.Ukil Bheri. Hence, they need to be
demolished.

e The KMC shall take steps to immediately restore the water

body at plot no. CZ 9B, CZ-14A, CZ-14B, CZ-15A, CZ-

" ~NN0e
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20A, CZ-21A and CZ-26 A/B/C in (‘nmpliancr with the
Order of the Hon'ble National Green. Txibunal dt.
03.01.2022. |
After restoration of the water body, the KMC shall take
management control of the same in accordance with the
West Bengal Inland Fisheries Act, 1984. Because, as per
the Notification vide no. 1748-Fish/C-I/9R-03/2017 dt.
20.07.2017 the Commissioner, KMC is the competent
authority to take steps in this regard.

The KMC will demarcate Ukil Bheri boundary with
concrete pillars and do the geo-tagging with the help of
ADM&LR, Dist. South 24 Parganas.

The KMC will submit a compliance report after restoration
of the abovementioned plots before the Hon’ble National
Green Tribunal, Eastern Zone Bench, Kolkata within a

period of 6 months.

Unauthorized building constructions and boundary

wallswere made by filling up a part of the water body
namely Ukil Bheri after 2013. So,theseneed to be
demolished and the land requires to be restored to its

previous state.

(ULD
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A copy of the Report of Joint (jomrpiittf:é is annexed
i
' | / \
herewith and marked as “Annexure R/1”. | "«

LA

It is respectfully submitted before this Hon'ble Iribunal that

the subject water body is under the ]urlsdlctmﬂOf Kolkata
Municipal Corporation (KMC). According to the Notification
vide no. 1748-Fish/C-1/9R-03/2017 dt. 20.07.2017 under
the West Bengal Inland Fisheries Act,1984 (West Bengal
ActXXV of 1984)the Municipal Commissioner of the KMC is
the competent authorityto take action against any illegal
activitywithin any water body being filled up within the
jurisdiction of the KMC.A copy of the said Notification no.
1748-Fish/C-I/9R-03/2017 dt. 20.07.2017 is annexed
herewith and marked as “Annexure R/2”.

West Bengal State Wetlands Authority (WBSWA),
Environment Department, Government of West Bengal has
repeatedly requested the KMC to undertake the demolition
work of the wunauthorized -constructions on the
aforementioned plots under its jurisdiction by successive
communications vide no. 2166/EN/3C-15/2016 dt
04.11.2022, EN/2341/3C-60/2022 dt 07.12.2022, ENV-

15013/2/2024-SRLO(ENV)-Dept. of ENV dt. 12.03.2024,

LULD
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ENV-15013/2/2024-SRLO(ENV)-Dept. ~ of |/, ENV df. ‘.
18.07.2024 .Copies of the communicationsdt. 12:03.2024 and';
18.07.2024 are annexed herewith and marked as “Annégire
R/3(Colly)".

The applicant of OA 25/2016/EZ Shri Sabyasachi Mallick
Chowdhury preferred WPA No. 21710 of 2022 before the
Hon’ble Calcutta High Court with a prayer to implement the
proceedings of the said Final Report of the Joint Committee
formed by the Hon’ble National Green Tribunal. The said Writ
Petition is still pending before the Hon’ble Calcutta High
Court and awaiting the decision of the Hon’ble High Court.
Through the latest Order dt 08.04.2026 the Hon’ble High
Court has directed to maintain status quowith regard to the
possession of the property in question till the report is filed
by the Special Officers appointed by the High Court. A copy
of the said Order dt 08.04.2026 is annexed herewith and
marked as “Annexure R/4.

It is to be humbly submitted before this Hon’ble Tribunal
that the Joint Committee directed the KMC being the
Competent Authority as per the aforesaid Notification vide

no. 1748-Fish/C-1/9R-03/2017 dt. 20.07.2017 to take
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management control of the water body in afcdrdance with :
the West Bengal Inland Fisheries Act, lQHQ.Th;.;“KM(I Was/,". |
directed to demarcate Ukil Bheri boundary\.\}f{th.?ﬁ?ncf@///;‘
pillars and do the geo-tagging with the help of ADN&&L/R
Dist. South 24 Parganas. The KMC was also directed to
submit a compliance report after restoration of the
abovementioned plots within the said water body before the
Hon'’ble National Green Tribunal, Eastern Zone Bench,
Kolkata.
11. That the reply is true to my knowledge and belief, which I

derive from the office records.
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VERIFICATION

| ¥
. Mrs. Sumana Bhattacharyya, IFS, wife of ShI\‘\S&nﬁb Kuméi- /
Kundu, aged about 57 years, by faith Hindu, by.v.oét(;u{)aﬁon
Government Service working as the Chief Environment Officer,
Environment Department, Government of West Bengal and
Member, West Bengal State Wetlands Authority, Government of
West Bengal, do hereby verify that the statements made in
paragraph no. 1 and 2 of this affidavit are true to the best of my
knowledge and belief, and the statements in paragraph nos. 3 to
11of this affidavit is the information derived from the records of
the office of West BengalState Wetlands Authority which I believe

to be true and the rest are my respectful submission before this

Hon’ble Tribunal.

. A
Verified at Kolkata this 7 9 — day of May, 2026.

Comana Bhalla o oy
DEPONENT

Identified and corrected by me
Advocate
West BengalState Wetlands Authority

YULD
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ANNEXURE-R/1
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BEFORE THE NATIONAL GREEN TRIBUNAL e
[ ) A |
EASTERN ZONE BENCH, KOLKATA /.- ‘/ ' x

|

ORIGINAL APPLICATION NO. 25/ 2016 'r',l!z\_» PR

-_—
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N Sabyasachi Mallick Chowdhu.r; \ M, o, 047
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¥ oA State of West Bengal and Others

FINAL REPORT OF THE JOINT COMMITTEE CONSTITUTED BY
THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN BENCH,

KOLKATA VIDE ORDER DATED 03.01.2022.

INDEX

'SL No | DOCUMENTS [ANNEXURE ' PAGE \

1. | Affidavit
‘-2. ‘Fmal Report of the Joint| R/1
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EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 25/ 2016 /EZ

Sabyasachi Mallick Chowdh A TACKHLD
y ury & g,
! / \\7
{I MM \'\#
{ qﬁ‘ dw |z
. et /it
State of West Bengal and Otherd 4/,)“\_/ ¢
Oramw

Versus

SAM/

¢

FINAL REPORT OF THE JOINT COMMITTEE CONSTITUTED
BY THE HON'BLE NATIONAL GREEN TRIBUNAL, EASTERN

BENCH, KOLKATA VIDE ORDER DATED 03.01.2022.

I, Kaliyamurthi Balamurugan, son of Shri Kaliyamurthi, aged about
48 years, working as Chief Environment Officer, Department of
Environment, Government Of West Bengal and member, State
Wetlands Authority, West Bengal having office at Prani Sampad
Bhawan, 5% Floor, LB-2, Sector-IIl, Salt Lake City, Kolkata-700106

do hereby solemnly affirm and state as under:-

1.That | am acquainted with the facts and circumstances of the
present case as derived from official records and hence
competent to swear the present affidavit.

2 That the Hon'ble National Green Tribunal, Eastern Zone Bench,
Kolkata vide Order dated 03.01.2022 has constituted an eight-

member Joint Committee of

L\

N(ational Wetland Authority, State

i

Ludh
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Wetland Authority, CPCB, MoEF&CC, State Pd‘f_}, \\D‘leth ) g
W\ . \ Y 4 , b

Environment, West Bengal, District Magistrate and \QSP ‘ﬂouih / f

24 Parganas to ascertain the factual position about thc mfus A ‘
and extent of the wetland and whether prohibition against
construction applies to the area in question. If prohibition is
applicable, remedial action for protection of the wetland in
question be taken by the concerned statutory authority. The

CPCB and the State Wetland Authority will be the nodal agency

jointly for coordination and compliance.

3. In pursuance of the aforesaid Order, a final report of the Joint

Ad

/e~ & Committee along with annexures is annexed herewith and
X/ §"

:( & §m;&ed as Annexure R/1.

3\ &

\"5:' E “?I‘h /vé‘k reply is true to the best of my knowledge and belief, which

NQTAK,
“~~Y-derived from the office records. k: e el T8 B dowmerr™

DEPONENT

Environment Department
Governmeat of West Bangal

VERIFICATION
I, Kaliyamurthi Balamurugan, Chief Environment Officer,
Department of Environment, Government of West Bengal and do
hereby verify that the contents of the report in the form of an
affidavit are true to the best of my knowledge and belief. No part of
the report is false and nothing has been concealed there from.

0l NCV m Verified at Kolkata this 24 day of October, 2022.

<
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\ ' I Chief Eavironment Officer
6O ' . Eavironment Deparuncat
Sam:r Hhara q;"y‘ Goverament of West Bangal
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Final Report of the Joint Committee >

1)

Green Tribunal, Eastern Bench, vide order datomm.

25 of 2016/EZ in the matter of (Sabyasach/ Mallfak WM
State of West Bengal & Ors). R

The Hon'ble National Green Tribunal (NGT), Eastern Zone vide its Order dated 03.01.2022 in
O.A. 25 of 2016/EZ in the matter of (Sabyasachi Mallick Chowdhury -Vs- State of West
Bengal & Ors.) has constituted an 8 (eight) member Joint Committee comprising National
Wetlands Authority, State Wetlands Authority (SWA), Central Pollution Control Board
(CPCB), Ministry of Environment, Forest and Climate Change, State Pollution Control Board,
Director Environment, West Bengal, District Magistrate. South 24 Parganas and
Superintendent of Police, South 24 Parganas with respect to the illegal filling up of water
body, "Ukil Bheri". The Hon'ble NGT vide its Order has stated that demarcation of boundary
of the said water body and the site of construction is not clear. Prima facie, the area where the
construction is made appears to be part of said water body or its buffer zone, attracting
prohibition under the Wetlands (Conservation and Management) Rules, 2017. The Tribunai
directed the Committee constituted “to ascertain the factual position about the status and extent
of the wetland and whether prohibition against construction applies to the arcd jn’ q}ttsnon If
prohibition is applicable, remedial action for protection of the wetland, i@mﬁon bé ﬂn@:ﬁy
the concerned statutory authority”. The CPCB and SWA werc declaxgi/as thé Nedal Agengy)
for coordination and compliance. Copy of the Order of the Hon’ ble, Tﬂbmml da}sdvm 01 202%_
is annexed herewith and marked as Annexure -1. }

raised in the Order. During the meeting it was decided the Kolkata Municipal Corporation
(KMC) and the Additional District Magistrate & District Land and Land Reforms Officer
ADM&DL&LRO), South 24 Parganas, would jointly conduct survey to ascertain on which
Dag number the said water body "Ukil Bheri" falls and also the status of Dag numbers 267 and
268 of Mouza Nimokpoktan, under P.S. Pragati Maidan, Ward No. 57, KMC. The minutes of
the meeting dated 25.01.2022 is annexed herewith and marked as Annexure-II.

\l L, k& POt %
S i
1|Page , x\ f\ﬁ‘y
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The Additional District Magistrate & District Land and Land thonm Oﬁ‘tctr “Saiith 24°
Parganas conducted a field enquiry on R.S. Plot no. 267 and 268 in Mzum‘Nﬁnokpokmn e
No. 1 from 07/02/2022 to 11/02/2022 and submitted the report on 1612 "0”2 The sﬂsﬁ'&y’

report of ADM &DL&LRO dated 16. 02.2022 is annexed herewith and mhtked és Annmh-
I11.

A letter was issued for site inspection of the said plot on 15.02.2022 and 16.02.2022 to all the

members of the Joint Committee as well as the applicant and project proponent. Copy of
letters are annexed herewith and marked as Annexure-IV.

The Joint Committee inspected the site on 17.02.2022 at 11.30 am. and the following facts
have come up at the time of site visit:

1. The present condition of "Ukil Bheri" is a low and marshy land with less water, filled up

with aquatic vegetations. There is no sign of pisciculture activity.

2, At present, the bheri/ water body stretches within the parts of RS plot no. 267, 268,

271, 269, 270, 398, 272, 275, 276, 127, 274, 273, 128, 126 and 278 of Mouza

Nimokpoktan, J.L. No. 1 comprising an area of approximately 8.63 ha (21.32 Acres).

3. As per report of the ADM & DL& LRO, South 24 Parganas the classification of the area

in question i.e. R.S. plot no. 267 and 268 of Mouza Nimokpcktan, J.L. No. T, nwecordqd as

<~ N
"Beel". [ n AN
’l w / ' 9 Y
T p \ !
4. There are few complete and incomplete new constructions fsun&pqtleSme 268. (<)

i

g
e e
5. One G+4 building (CZ/9B) and other building (CZ/14A \CZ{MB) ve hq;u\

constructed recently over the filled up portion of the water body of RS plot nds 8{..:_" “'/

- e
.S

6. As per report of the ADM & LRO, South 24 Parganas the RS plot nos. 267 and 268
were not converted by the district administration of South 24 Parganas.

7. The subject land is not under the purview of the East Kolkata Wetlands Management
Authority. 1 'L Wkt TIYAY

W
|

!
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. The complete Mouza Nimokpoktan, J.L. No. I has been integrhled, futo thé jurisdiction -
of Ward no. 57 of Kolkata Municipal Corporation as per the Kolkata Municipad ‘COrpomktiQn'
Act, 1980. \20vt, of )

L.

At the time of site inspection on 17.02.2022, one representative of the Metropolitan Co-

| operative Housing Society, Mr. Sanjib Podder was present, no one was present on behalf of the
petitioner.

| At the end of inspection, the Joint Committee decided that KMC would submit the following

i documents:

i Assessee Number, building sanction plan by KMC, mutation certificate, completion |’
certificate for the two buildings at 9B, 14A and 14B and for other buildings which
got permission for construction at R.S. Dag No.267 and 268 situated on RS Dag no.
267 of Mouza Nimokpoktan, JL no. 1, in general starting from Canal South Road to
existing waterbody.

ii. Report of Project Management Unit (PMU), KMC regarding Ukil Bheri.

iii. Land use pattern as per KMC land records for R.S. Dag No. 267 and 268.

Thereafter, KMC submitted the following documents for three buildings bearing premises nos.
9B, 14A and 14B of Canal South Road, Metropolitan Cooperative Housing Society situated on
RS Dag no. 267 of Mouza Nimokpoktan, JL no. 1, Pagladanga, Dihi Panchanangram (whxqtl is

A x o

shown as Dag No. 268 in BL&LRO report), under the Police Station- ,préggﬁ ‘Maidan, ﬁq?a\
No. 57 of KMC: A4 ; I\
2. Deed of Conveyance fi :_‘f‘i g - \ J\‘
b.  Survey Observation Report " <3 / | Q:;r
c.  Assessment Book \\E?\b\ E"’ P /:C;/
d.  Building Sanction Detail Register. L :'.'__'.’;: ¥

The copy of the minutes of the site visit dated 17.02.2022 is annexed herewith and marked as
Annexure-V.

i The Joint Committee held its second meeting on 15.03.2022 and scrutinized the documents
i submitted by KMC which stated that three buildings at premises nos. 9B, 14A and 14B of N
; 0 WA AL‘\,‘}L{’ R \JJJ
i 3|Page o, T1IWM mT :
| (J d e w
e N &.1/
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&)
Canal South Road, Metropolitan Cooperative Housing Society is muWn RS Dag no. 267
of Mouza Nimokpoktan, JL no. 1, Pagladanga, although the report of ADM&DI ZLRO: South /|,

24 Parganas, stated that three buildings bearing premises nos. 9B, 14A and’| 4B hn: come np /
on RS Dag no. 268 (not on RS Dag no. 267), which falls within the water body, 0, ()’ ’

0O ,./_

During the meeting ADM&DL&LRO, South 24 Parganas also brought to notice of the Jmm

Committee that as per the Kolkata Municipal Corporation Act, 1980 ,Ward No.57 came under
the jurisdiction of KMC from 1980, He also stated that as per R.S. records the land
classification was recorded as Beel for both RS Dag no. 267 & 268.

|

The Deputy Chief Engineer, KMC could not produce any document on land classification of |
RS Dag No.267 and he requested the Joint Committee to call the following officials to be |
present in the next meeting to be held on 22.03.2022 namely : j
i Chief Valuer & Surveyor, KMC
Deputy Chief Engineer, PMU, Environment & Heritage Department , KMC

iii.  Chief Manager, Revenue, South Division , KMC

iv. Block Land & land Reforms Officer, Kolkata

v.  Deputy Chief Engineer, Building, KMC |
vi. Officer-in-charge, Khasmahal, Dist-South 24 Parganas '

The Deputy Chief Engineer, KMCalsoinformedtthoimCommitwctlmKMCisinthe
process of revocation of the plan sanctioned for building nos. 9B, 14A and lJB
of the Order of Hon'ble NGT.

Thereafter, the Joint Committee decided the following : [,..

\4\\ "

1. KolkmMumc:pl.lCorporauon(KMC)tomaStopWorkM‘;xRS&gm‘;)
o “ivs v

2. KMCtowhmnthefollowmgdocumemsmﬁmmxtmceungmbeheldonzzm2022

i. The period from when RS Dag nos. 267 & 268 of Mouza- Nimokpoktan, JL no. I,
KMC Ward No. 57, PS- Pragati Maidan came under the jurisdiction of the KMC.

ii. As per the survey report of the ADM&LRO, South 24 Parganas the subject RS Dag
nos. 267 & 268 of Mouza- Nimokpoktan, JL no. I, KMC Ward No. 57 under PS
Pragati Maidan are recorded in the RS Records as ‘Beel’. lflhela.ne classification

b K

[ MAY ‘9‘ A Dy

a L N ‘

a|rPage X .{\“\ - & h/L/ |
(._ d 17
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(land use pattern) has been changed from ‘Beel’ to anything ﬂh{ KMO o proyjdg :

A J

y/

building sanction plans at the subject RS Dag numbers. o oA, O
A Copy of the minutes of the meeting dated 15.03.2022 is annexed herewith and farked as

Annexure-V1.

The third meeting of the Joint Committee was held on 22.03.2022 at Conference Hall II of
CMO Building of the Kolkata Municipal Corporation. The Chief Environment Officer chaired
the meeting and requested officers of KMC to provide the Joint Committee necessary
documents including procedure followed by KMC for permitting construction of buildings in
the Ukil Bheri area at RS Dag nos. 267 and 268 of Mouza Nimokpoktan, JL no. 1,

Pagladanga, Dihi Panchanangram under PS Pragati Maidan, Kolkata %&p@k Cﬂ"pop?bn
/¢! '

~—

~<
(KMC) Ward No. 57 which are classified as ‘Beel"as per BLALRO recopfi ™ o _ NG _,\
4 (.) r 3 c )

d

(KMC) described the procedure maintained by the assessment dcpaﬁmcm of for
processing applications for assessment/mutations/building plan sancuoned?n md \Bl -100. /
of KMC as per the Kolkata Municipal Corporation Act, 1980 . He stated ﬂ:g Wg
land character, mutation and premises no. of an unassessed property KMC only verifies the

sale deed and other documents submitted by the applicant and if necessary causes a field
inspection. During the process, if KMC is satisfied that the applied plot is water body, KMC
does not provide sanction for construction on the applied plot. On the entire process of
assessment / mutation / building plan sanction in ward no. 1 to 100 of KMC, KMC does not
require to check any records of the applied plot from the end of the Block Land & Land
Reforms Office (BL&LRO).He said that in the case of the Metropolitan Cooperative Society,

in particular, KMC made the assessment on the basis of sale deed and thereafier sanction plan

was issued as per the provisions of the Kolkata Municipal Corporation Act, 1980.

Deputy Chief Engineer (C) Environment & Heritage Department further informed that in the
year 2016, a complaint was received from Shri Sunit Kumar Mallick Chowdhury regarding
filling up of ‘Ukil Bheri’ in Ward No.57. KMC caused a field inspection and identified an
illegal pond filling and construction of boundary wall on the embankment of “Ukil Bheri".

KMC used a high resolution satellite map prepared by NRSA for identification of viglation in
vt
(R | L U L \"

al AR

*

L f}/

S5|Page

with the relevant documents. \ 2 ) =
iii. To provide the land classification details against which thc KM(, M lnuy( -,‘.‘4'/1"

[ < | f)".
Shri Bhaskar Bhattacharya, Chief Manager, Revenue South, Kolkata Mnl.lclpd c@m

i

"
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the waterbody. In this regard four (4) complaints were lodged by KM(r'With PSPragati Maidang
from 2016 - 2019, against which a case was already started vide PGMES. Cage No.-105 diled ,
15.03.2016, w's 22 of the West Bengal Inland Fisheries Act, w/s 53 of lhc West Bcngnl oWty

and Country Planning Act and Section 18 of the East Kolkata Wctlands Aot A u:py of
complaints and report from P.S- Pragati Maidan are

annexed herewith and “marked as
Annexure -VIIL

In the third meeting, the Joint Committee decided the following :

a. KMC to ascertain the plot number (cither RS Dag no. 267 or 268 of Mouza

Nimokpoktan) on which the premises nos. 9B, 14A and 14B are in place.

KMC to issue a Stop Work Notice in view of the Order of Hon'ble NGT and to call

Metropolitan Cooperative Society for a hearing, and to take necessary action for

restoration of waterbody.

c.  KMC has to submit a written documentation as to the procedye 3@9@ b§ Q/[(;
regarding justification of assessment, mutation and bunk’éig ;ﬁc@n .ssuea ~¢p’ ) "\
Metropolitan Cooperative Housing Society in order to mc#tpqmte thQ&xc in thc

Committee Report to be placed before the Hon'bie NGT. 1..1 :‘: \ ! ) > _’ '
\ &\ 28 <)
The Minutes of the Meeting dated 22.03.2022 is annexed herewith and .’npd as Aﬁemr, =)
\< / -
VIIL S Iy 4/} >
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Thereafter. KMC submitted a report before the Joint Committee stating that KMC has issued

intimation letter to stop construction work at Premises No.CZ/9B, Canal South Road and
\ CZ/14/A/B. Canal South Road. Previously, KMC has accorded sanction vide Building Permit
* No.2016070100 dated 05.10.2016 for a G+IV storied residential building at Premises No.9B/B,
\ Canal South Road and G+III storied residential building for Premises No.14A/B, Canal South

. Road sanction plan vide Building Permit No.2016070075 dated 01/09/2016 for considering the

Deed of Conveyance, Assessment Book Copy & Survey Observation Report of KMC and
NOC from Kolkata Improvement Trust.

However, on coming into notice that several buildings which have been constructed within the
periphery of Dag Nos. 267 & 268 which has been demarcated by District Land and Land
Reforms Officer, 24 Parganas (South) dated 16/02/2022 vide No.MISC 885/2022.

= — c————

‘ EA\TA
| ‘nv‘if\\

H BT | | o M % &4
L \ — /b"“{ W \'\ 7&1,/ ;

A J.(.P



— -

< A
. \ '\ L
\J

< ) \ &

KMC intimated stop construction notice to the following prcmlses‘ and revoeation of sanction
plan wsec 397 of the KMC Act, 1980: 1. A/P-CZ-23, 2. A/P- 34/ V(’/ ZOA/B 47 ATPRS/ '&

5.A/P -38/A, 6. CZ/1SA/B, 7. A/P-CZ-18.

The report of KMC is annexed herewith and marked as Annexure-IX. e

\

\ A

An Interim Report was submitted by the Joint Committee before the Hon'ble NGT, Eastem
Bench on 25.04.2022 with certain conclusion and recommendations and further three months
time was sought to submit the Final Report:

ifi.

iv.

7|Page

As per ADM&DL&LRO’s Report the construction works on Dag No 268 which is
“Beel” has been sho D: 267 in the doc ts give KMC
wn as Dag No. 267 in the documen ng p»tq phe @j)«g

Metropolitan Co-operative Housing Society. ? % - \
/‘r é é '\u“
(J / ‘ = \ u .\

ADM&DL&LRO has reported that Dag No. 267 and quﬂo 268 arq,cljgss.ﬁed

W 2 O/
of Dag No. 267 and Dag No.268. \.‘\, '\ N

-
V\ ,;,

KMC has lodged 2 complaints at Pragati Maidan —P.S. in 2016 , one complamt in
2018 and one complaint in 2019 against filling up of water body and construction of
boundary wall at Ukilbheri. However, KMC could not ascertain how much area has
been encroached within the said water body.

As per the KMC’s map total water body area is recorded as 82154.352 sq metre. The
Joint Committee has requested KMC to demarcate the total waterbody area.

KMC officials claims that as per the Kolkata Municipal Corporation Act, 1980, they
do not require to check any records of the applied plot from the end of the Block
Land & Land Reforms Office (BL&LRO) to ascertain the land clarification records
of BL&LRO, for Ward no. 1to 100. The Metropolitan Co-operative Housing Society
lies in Ward No. 57.

|"’\ﬂ
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Beel. However, KMC could not submit supporting papers :é’gardmg !ané-&nversnﬁ' /




Vi.

vii.

On 27.04.2022 one letter was given to the Petitioner i.c. Sabyascahi Mallick Chowdhury to

submit all relevant documents regarding Ukil Bheri on 06.05.2022 and to attend hearing before
the Joint Committee on 11.05.2022.

One letter was also issued to the Secretary, Metropolitan Co,owm ive Hy - Society on
27042022tombm1tthcdoctmwntsmgardmgUhlmaon0§05202ﬂ }p{i? fore the
\/ { 3

53
= AN |
Joint Committee for hearing on 11.05.2022 : /! O 3 O \.\‘
i< 5 )l
ik :. ,' < ;'ar'
On 10.05.2022 the petitioner requested the Chief chhnicaf&()fﬁ er, A 19/ fi% fnother
date to submit relevant documents and re-schedule date for hd ¢ S

On 11.05.2022 Secretary of the Metropolitan Co-operative Hou?ﬁxggbﬁét_wnu/ned written
documents in support of their contentions and requested to fix a date after 10.06.2022 .

In the fourth meeting of the Joint Committee held on 17.05.2022 no decision could be taken by
the Joint Committee as there was no quorum. However, Advocate Ankit Surckha appeared on
behalf of Secretary of the Metropolitan Co-operative Housing Society and submitted verbally
that he would collect and submit relevant deeds as and when available to him. A prayer was
made by the Advocate of the petitioner to re-schedule another date for hearing and submission
of documents. No one appeared on behalf of the petitioner and time was sought by them.

Another opportunity was given to the petitioner vide letter dated 19.05.2022 to submit relevant
documents within 26.05.2022. Letter was issued to the Secretary of the Metropolitan Co-
operative Housing Society to submit the relevant documents within 26.05.2022.

/ ¢ ,"’_.‘Lt\/ -
‘{ R (k\yl e ‘\ 7}' -
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The Joint Committee suggested that the Metropolitan Co-gfierative HW‘"U! SOCIGW '
is required to be called for hearing to provide supporting docuyments l'cmdmg DQ, f

No0.268 in which the construction is taking place. They shaﬂ algo pxovide deedx Qf |
plots surrounding the waterbody.

The petitioner is also requested to attend the hearing to produce further supporting
documents regarding the said waterbody.
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The petitioner submitted the documents on 23.05.2022 to the offigé, 0|> leZWM‘A‘andﬁhc

Secrctary, Metropolitan Co-operative  Housing Society suhnﬁtgdf’ the ﬂocumm ofr:
25.05.2022 in the office of EKWMA, P i =
Letter was also issued on 19.05.2022 to the Commissioner, Kolkata Mdhmw Lorporanou/sy"
the Chief Technical Officer, EKWMA, to submit the Deeds and Mutation ccmﬁeatq o;pqp;{
surrounding the waterbody i.e CZ-9A, CZ-14, CZ-15A, CZ-15, CZ-20, C‘?»M(’fs at

Sector B, Metropolitan Co-operative Housing Society, Canal South Road, Kolkata-700105.

Letter was issued by the Chief Technical Officer, EKCWMA, to the Inspector General of
Registration on 19.05.2022 to provide the certified copies of the Deed of Plots surrounding the

water body ie. CZ-9A, CZ-14, CZ-15A, CZ-15, CZ-20, CZ-20A, CZ-8 at Sector B,

! Metropolitan Co-operative Housing Society, Canal South Road, Kolkata-700105 to ascertain ‘
the factual position of the land in question. B |
ST SN

Deeds were received from the different Registration offices of Wtst. Bengai betwe );\.‘
21.06.2022 - 30.06.2022. % \©

/
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The final meeting of the Joint Committee was held on 27.07.2022, a pbwe: point pr&%ﬁumm oy

was shown which stated as follows: é_r(}~ - “_ G '-"y"

'?,"'ln..‘. -

< g
e tas
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l ¢ In the presentation, the actual physical location of Ukil Bheri was shown. [

e

}\ C H

f
1
' ?

f\RY.

[ * The petitioner submitted a certified copy of Sale Deed of Plot No. CZ-9A bearing No. '

04577/1985 along with a Master Plan of Metropolitan Cooperative Housing Society. The
‘ master plan clearly shows that the water line of Ukil Bheri, and the plot nos. CZ 8, CZ 9A,
' Ccz l4,CZlS,C220,CZZIandCZZGMeadjmmtothewatcr-lim.Thcscplotnmnbas
mthclastplotsofﬂmceastemsideokailBberinndwutemsidcochm)politm

Cooperative Housing Society .

* The Google imagery of 2013 also shows plot nos. CZ 8, CZ 9A, CZ 14, CZ 15, CZ 20, CZ
’ 2lMCZ%mdnclastplouofd)eeastﬂnsidcokailBhﬂiandwesternﬁdeof
,‘ Metropolitan Cooperative Housing Society and no encroachment on the eastern side of Ukil
i .
Bheri was found. ’

vy 7026 \4

2HiERs { l fa# \\-v | _ \ (%l/lo”
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o The Google Imagery of 2022, shows the existence of plot Nos. € l»m( (lrt‘k. CZ-'MQ
CZ-15A,CZ-20A, CZ-21A and CZ 26 A/B/C.

%

o From deeds of plots of Metropolitan Cooperative Housing Society pmvided't_)fl'.tb:, Ingbebigs’

General, Registration, West Bengal, the following facts regarding filling up of Ukil Bheri is
evident :

i. Plot no. CZ 9B was purchased by Supriti Saha from the Metropolitan Co-operative

Housing Society by Deed No 04577 of 2015. The schedule of the RegisicfediDecd shovws, |

“ T

that Plot No CZ-9A is on the Eastern side of the Plot no. CZ-9B. L .';’ .
As per the Master Plan of Metropolitan Co-operative Housing Sor:wty of %@ and the '
Google Map of 2013, plot No. CZ-9A is the last plot to the wes# ofthe Soct%y }lenca

plot no. CZ9Bhasbeencmtcdbyﬁllmgupwatcrbodyaﬁer20!3~" < %
\\e S

\l‘

,t' ‘A
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ii. Plot No. CZ-14A was purchased by Sri Debasis Das from Mctmpolrtan Co-opqam(

Housing Society by Deed No. 01451 of 2015. The Schedule of Registered Deed shows
that plot no. CZ 14 is the castern side of plot no. CZ 14A, and CZ 14B is on the west of
plot no. CZ 14A. It is clearly mentioned in the Deed that plot no. CZ 14B is under water.

As per the Master Plan of Metropolitan Co-operative Housing Society of 1985 and the
Google Map of 2013, plot No. CZ 14 is the last plot to the west of the Society. Hence,
plot no. CZ 14A has been created by filling up water body after 2013.

|

iii.Plot no. CZ 14B was purchased by Smt. Ratna Chatterjee from Metropolitan Co-
operative Housing Society by Deed No 190106470 of 2015. As per the Schedule of the
Deed, plot no. CZ 14B is to the west of plot no. CZ 14A, which is referred to above.
As per the Master Plan of Metropolitan Co-operative Housing Society of 1985 and the
Google Map of 2013, plot no. CZ 14 was the last plot to the west of the Society. Hence,
plot no. CZ 14B has been created by filling up the water body after 2013,

{ iv.Plot no. CZ 15 was purchased by Mr. Radheshyam Agarwal from M. Narayan Das
sharma by Deed No 00713 of 2012. As per the Schedule of the Deed, plotno. CZ 15 is to
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the west of plot no. CZ 16, wherein there is a vacant land (pldt l'mmhcr oYMan i oot \_ |

mentioned in the Deed) to the west of plot no. 15. Z| ' ' [
As per the Master Plan of Metropolitan Co-operative Hommd Sqiety d’ }985 and !bé' :

Google Map of 2013, plot no. CZ 15 is the last plot to the westpf tM_&&lﬂy W“‘?f

plot no. CZ 15A has been created by filling up water body after 2013.™ == b i T

Findings of the Joint Committee based on documents available are as follows:

i From the master plan of Metropolitan Cooperative Housing Society, 1985 and .

Google Imagery of 2013, it is found plot nos. CZ 8, CZ 9A, CZ 14,CZ 15,CZ 20,
CZ 21 and CZ 26 are the last plots of the eastern side of Ukil Bheri and western

1 side of Metropolitan Cooperative Housing Society. = . Vi
E AB - 'l ’B A\ |
: Q’/ N /:S_‘

ii.  As per the Google Imagery of 2022, it is evident that plot no. C;?‘B C% QA. cZ o\
14B, CZ 15A, CZ 20A, CZ 21A and CZ 26A/B/C are ngw}: created‘bﬁgs by |
filling up of Ukil Bheri after 2013. ot e | S

z.\ % -:a '~/
/O
iii. The Inspection Report of West Bengal Pollution Control Board aated I8 93 /'

along with photographs, confirms that the eastern side of Ukil thn has béen 1
; partly filled up by construction debris on the eastern side which is annexed |
! herewith and marked as Annexure X.

iv. The report of ADM& DL&LRO South 24 Parganas dated 16.02.2022, at point
No.2 states that “ the construction work of two buildings, were found to be under
process in the eastern portion RS plot No.268. The G-+4 building (CZ/9B) appears
to be completely full of residents. The other buildings (CZ14A/14B) in the
opposite side has been risen up to 4" floor. Its construction work has not been
completed. The two buildings have been constructed over the filled-up portion of

the waterbody of RS plot No.268 ™.

v. The alleged Dag N0.268 at Mouza-Nimokpoktan, JL no. | under P.S. Pragati
Maidan, Ward no. 57 of Kolkata Municipal Corporation (KMC) is nowhere
mentioned in the deeds of Metropolitan Cooperative Housing Society available
with this office, however the report and map of ADM & DL&LRO at Point No.9

i 1|rPage l A /L1 ' We k,)w_y’ ‘N“

s
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confirms “ at present, most of the land in the easters) «ugc of R’,S plo!’ No.264 m

almost all of R.S. Plot 267 is occupied by members b Mctmphlhnn C O—Upcrauw
Housing Society . L

vi. Kolkata Municipal Corporation has submitted copies of complaints on
26.07.2016, 06.08.2016, 04.05.2018, 25.01.2019 with P.S. Pragati Maidan against
filling up of Ukil Bheri. The KMC issued notice dated 17.08.2018 w's. 401 of the
Kolkata Municipal Corporation Act, 1980 against Supriti Saha to stop illegal
constructions at plot no. CZ- 9B. The map submitted by KMC shows lhau' llmg
has been done in the eastern side of Ukil Bheri.

»

Q) ‘i z

< | )

e Plot Nos. CZ- 9B, CZ- 14A, CZ- 14B, CZ-15A, CZ- 20A, CZ-:ZIA and Cé-%A/B/C;
have been created after 2013 by filling up of waterbody i.e. l{&thn Hgée_ lht\,)g
need to be demolished. N oy ’,//"///

e The KMC shall takestepstoimmediatelyrestorethewaterbodyalplbtfkfrfz- 9B,
CZ -14A, CZ- 14B, CZ- 15A, CZ- 20A, CZ- 21A and CZ- 26A/B/C in compliance with
the Order of the Hon’ble National Green Tribunal dated 03.01.2022.

e After restoration of the water body, the KMC shall take management control of the
same in accordance with The West Bengal Inland Fisheries Act, 1984,

e The KMC will demarcate Ukil Bheri boundary with concrete pillars and do the geo-
tagging with the help of ADM&LRO, Dist South 24 Parganas.

e The KMC shall submit a compliance report after restoration of the above mentioned
plots before the Hon’ble National Green Tribunal, Eastern Zone Bench, Kolkata within

a period of 6 months.

Finally, the Committee unanimously took the following decisions: [ !
| g

The report of the final meeting held on 27.07.2022 is annexed herewith and marked as
Annexure-XI1.

Further KMC submitted some photocopy of deeds related in plot nos. CZ-14A, CZ-14B, CZ- ,
15A, CZ-9B on 08.09.2022. '

417
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On 05.09.2022 Sri Sanjib Podder , owner of plot No.CZ/20-A, Sccﬁﬁr-ﬂ of. mmpmm €
operative Housing Society requested for a hearing before the Joint éﬁm&mifcé After seek,mg
permission from the Joint Committee, another opportunity of hcanng\w&a me to bou; the
petitioner and Sri Sanjib Podder on 23.09.2022. ¢ &t,;, T
The meeting of the Joint Committee was held in virtual modc ae yeu as_physicak. n‘)oik: on
23.09.2022. The petitioner appeared before the Joint Commmetind stdg&,thal consirucl‘on
was complete at plot No. CZ 9B, CZ 14A, CZ 14B. Sri Sanjil Hodder wasgefyesented B his
Advocate Sanjay Upadhyay who has made detail submission before the Jomt;f&mmﬂpg /and
has also submitted written documents in support of their claim. A\tfd@cw doc&ncng/c ence
came up in support of their claim, the Joint Committee decided to foltow, thétféc}xdﬂs taken in
the final meeting dated 27.07.2022.
On 27.09.2022 , a copy of WPA 21710 of 2022 (Sabyascahi Mullick Chowdhury —vs- National

Wetlands Authority & Ors.) filed at High Court, Calcutta has been served upon the SWA by
the petitioner .

Sri Kaliyamurthi Balamurugan, CEO
Environment Department &Member,

S

Smt. Neclam Meena, Director, [ESWM &
Secretary, Environment Department

State Wetland Anthosm-
Neeiam Meens, W8 Chicf Envirooment
.. Govecammens of Wen Beagal
Govarmment of west Bengsl
Q Sl hiola Priwan %W
w|io I o

Dr. Shahida Parvin Quazi, Scientist Susmita Ekka, Scientist ‘D’, Eastern
Integrated Regional Office, MOEF&CC, Regional Directorate, CPCB

w. yiidm iR W/ 00, SRABIBA PARVIN QUADY

| X\

dyrors - £/ SCIENTIST - E
quatarm, @ ma AwaTy A T
sawis TRy OF ENVIROMMENT FOREST & CLIMATE CHANGE
i it BT/ IMTEGRATED REGIONAL OFFICE
W A58 ARZT-(]], Fies As T2 9143141700106
18-198, SLCTOR-#, SALT LAKE CITY, ROLRATA - 100108

irace l 1w

qfemm vewn / Susmitno Fkka
e ' 9 o wewn et
SChentid 1Y & Gaavt Aeraly st
v wgan Faeraw dvd
Central Pollstisn € catrod Mouard
}vaﬂl Repnwal [ ey torate
*‘! Wl sy et e W HTen
MG Emt Furva & 4 lscae © hange Caont of tada
PSR TR 94 TR Wagdanes Masn Rosd
Nolhana- iMoo ?
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Sri. Nitesh Dhali, ADM& DL&LRO
District South 24 Pa

Dustrict Land & Land Reforms Ui
South 24-Parganas, Alipore

o~

(’LW .

Sri Gaurav Lal, Deputy Commissioner
of Police, East Division, Kolkata Police

Oy ’ e

14|Page
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Sri. Debashis Sll‘“q,(.hkf F.nginee;
WBPCB

B~
Dept. of Environmen AL Gog ’

Executive Engineer(Civil)
KMC Building, BR-VII
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Rolkata

Extraordinary
Published by Authority

PAUSAS) TUESDAY, DECEMBER 26, 2017 [SAKA 1939
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By arder of the Governor,

SUNIL KR. GUPTA
Principal Secretary to the Gowt. of West Bengal
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Seraswaty Press L1d. (Government of West Bengal Enterprisc), Kolkata 700 036
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State Wetlands Authority \
of Environment, Government of West Bengal
Pranisampad Bhavan, 5* Floor, LB-2, Sector-I11, Salt Lake, Kotkata - 700106

Date: 12.03.2024

From: CEO, Environment Department &
Member, West Bengal State Wetlands Authority

To:  The Municipal Commissioner
Kolkata Municipal Corporation
Email: mc@kmcgov.in

Sub: Request to comply with the decision of the Joint Committee meeting heid on 15.02.2024

Ref: 1. This office communication vide no. 2166/EN/3C-15/2016 dr. 04.11.2022
2. This office communication vide no. EN/2341/3C-60/2022 dt. 07.12.2022
3. Order dt. 05.12.2022 of the Hon’ble Calcutta High Court in WPA 21710 of 2022
4. Final Report submitted by the Joint Committee before the Hon'ble NGT
5. Minutes of the Joint Committee meeting beid on 15.02.2024

Sir,

Apropos of the above referred trailing communications, this is to inform you that the
JoimComminezfmmedbydem'bleNﬁomlenTﬁhmﬂthrmghlBOr&rdL
03.01.2022 in OA 25/2016/EZ further conducted a meeting on 15.02.2024 to review the steps
taken against the unauthorized construction in Ukil Bheri at Mouza Nimokpoktan, JL no. 1,

PS Pragati Maidan, Ward no. 57 of Kolkata Municipal Corporation (KMC).

In the meeting it was decided that the KMC shall take necessary action to dismantle the
unauthorized construction in the said water body and shall submit an action taken report
thereon in accordance with the recommendation of the Final Report of the Joint Committee,
which was submitted before the Hon"ble NGT.

Please find enclosed photocopies of the communication vide no. 2166/EN/3C-15/2016 d.
04.11.2022, communication vide no. EN/2341/3C-60/2022 dr. 07.12.2022, Order dt
05.12.2022 of the Hon’ble Calcutta High Court in WPA 21710 of 2022, Final Report
submitted by the Joint Committee before the Hon'ble NGT and Minutes of the Joint
Committee meeting held on 15.02.2024 for your kind ready reference.

1

ENV-15013/2/2024-9|Q(&V)-Dept. of ENV 2{



ENV-15013/2/2024-SRLO(ENV)-Dept. of ENV 3&
)

| 49544872024 .’ T.. i
You are requested to send an action taken report on restoration of the UKTL PHERI 1o this
Department within one week for filing the same before the Hon'ble Calctig High Court. |

Y ours sh'mr!?- ’ ; / J)’..
S
> A
* Member, WBSWA

Enclo: As stated above

Date: 12.03.2024

Copy to:
1. The Sr. PS to Additional Chief Secretary, Environment Department

<=

Member, WBSWA

L L MAY «UZb
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Government of West Bengal
Depnrlmem of Environment

:aJUJaluakcﬂnlﬁmaM nare T/ Oy

Prani Sa
Date: fﬁfomoz{ ‘
To:
The Municipal Commissioner
Kolkata Municipal Corporation

Sub: Request to comply with the decision of the Joint Committee meeting held on 15.02.2024

Ref: Your letter vide Memo No.L-31/Law/2024 dated 29/06/2024

Sir
Apropos the captioned subject matter, [ am directed to request you to reply on what actions has been
taken in respect of our earlier letters dated 12.03.2024 and 22.03.2024 (Copies enclosed).

In this connection, Additional Chief Secretary, Environment Department, Govt. of West Bengal has
also sent a reminder letter dated 09.04.2024 provide the Action Taken Report on demolition of the
unauthorised construction and restoration of the part of waterbody at UKIL BHER! to this Department at
the earliest (Copy enclosed).

Awaiting your early response in this regard.

Yours Sincerely

Chief ERvionment Officer to the
Govt. of West Bengal

CopyfmmrdedformformdmmmePSwdlemumﬂChidSmmry,Depmd
Environment, Govt. of West Bengal

Chief E Officer to the
Gowt. of West Bengal

o Mo ENV- 15001/ 1/ 1024 -SALOMENY)-Dept of ENV (Compadnd WU $ONI7)

et S R o DS Al G WMSEE PSS BN NEGIRT ¢ SMMSEA/ BB: NI MISNIGIAI AEBLIETIAGT NG SLASEALMIPUT wa 18 e SMRLs 1o A Bae
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S116 | Regd. No . « ™
08.04.2026 \ D Expiry Date-2:/07 /<]
Court No.25 O\ 0//
B.K.N &\ i ;,
. o\ /7
C A/
W.P.A. 21710 of 2022 * ‘” Was\ '/,/
With —
CAN 7 of 2025
CAN 8 of 2026
CAN 9 of 2026
Sabyasachi Mullick Chowdhury
Vs.

National Wetland Authority & Ors.

Mr. Jishnu Chowdbury, Sr. Adv.,
Mr. Rupak Ghosh,

Mr. Vishwarup Acharyya
4 W ... for the Petitioner.

Mr. Swapan Banerjee,

Ms. Sumita Shaw )
... for the State (Respondent No. 2 & 11).

Ms. Soumni Guha Thakurata (Via V.C.),
Ms. Madiha Haider,

Ms. Raima Ganguly
.. for the CPCB (Respondent No. 3).

Mr.N. C. Bihani, Sr. Adv.,
Mr. Soumya Mukherjee
... for the W.B.P.C.B (Respondent No. 3).

Mr. Amal Kumar Sen, Ld. AAG,
Mr. Benazir Ahmed,
Mr. Partha Sarathi Pal
... for the State (Respondent No. 6, 7 & 8).

Mr. Ankit Sureka,
Mr. Asis Dutta
... for the Respondent No. 9.

1. The petitioner has filed the present application praying
for an order for implementation of the part of the report
of the Committee submitted before the National Green
Tribunal which has been accepted by the Tribunal.

2. The counsel for the petitioner submits that by an order
dated 5t December, 2022 this Court has clarified that
the order passed on 15" November, 2022 the authority
shall implement the part of the report with regard to

taking steps against the illegal construction in the



w

912 =

ogd. v, |

\F apiry D
\ } Wy

meantime. The petitioner has alleged \tﬂ)lp’b spite of the

order passed by this Court without Im;ﬂah'vntim the =~

report of the Committee filed before the Nationai Gr.een
Tribunal, the respondent no. 9 in connivance with the
local authorities continuing the construction over the
property in question and as such the part of the report of

the Committee is to be implemented.

. The learned counsel for the petitioner submits that on

the earlier occasion also this Court has appointed the
Special Officer and submitted the report but till date the

part of the report has not been implemented.

. The Special Officer submitted the report in the year 2022

but now we are in 2025 and as such a fresh inspection is
required to be called for by appointing Special Officers to
ascertain the actual and physical status of the property in

question.

. This Court is of the view that before passing any further

order in the present application and Special Officers
needs to be appointed to ascertain the following facts:

i. Whether the plot nos. CZ- 9B, CS- 144, CZ- 14B, CZ-
15A, CZ- 204, CZ- 21A and CZ- 26A/B/C are still a
wetland or any construction is being made in the said
property;

ii. Whether the K.M.C has taken any steps for restoration
of the water body in plot nos. CZ- 9B, CS- 144, CZ- 14B,
CZ- 15A, CZ- 20A, CZ- 21A and CZ- 26A/B/C;

iii. Whether any construction is going on or not in the

abovementioned plots.
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Krishnaraj Thakker, learned senior advocate are
appointed as Special Officers to ascertain the above facts
and to submit the report before this Court on the next
date fixed.

The Special Officers are directed to inspect the premises
and property in question after issuance of notice to all
the parties to the present writ application. The Special
Officers will also issue notice to the Fisheries
Department for production of the records of the property
in question and the officers of the Fisheries Department
shall also be present alongwith the Special Officers at the
time of the inspection alongwith all records of the said

plots of land.

. Let the report be filed before this Court on 7th May, 2026.

. The remuneration of the Special Officers is fixed at Rs.

1,50,000/- (Rupees One Lakh and Fifty Thousand Only)
each and shall be paid by the petitioner.

As the petitioner has filed the present application for
execution of the Committee report and the order passed
by this Court thus all the parties was directed to maintain
status quo with regard to the possession of the property
in question till the report is filed by the Special Officers.
Though Mr. Bihani, learned advocate appearing for the
respondent no. 5, this Court finds that at this stage the

respondent no. 9 has no role to play.
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CIVIL/CRIMINAL/ APPELLATE/ORIGINAL JURISDICTION
Civil/Cri/Special Leave Petition/Writ Petition/ Appeal /T.P.

oANo.___HO  of2023 g7

-

Chief Environment Officer

Environment Deparument
Government of West Bengal

.IN THE MATTER OF : SANJIR PODDAR

- Mgl

“VERSUS- jJATIO NAL WETLANDS AUTHORITY & ORS .

S e Qﬂx»}p c\oQaM{:u)

VAKALATNAMA

1/ We Sob Sumeona B L@"O\CW‘J_/C £0 & HEnRER, e __, Petition(s)/ Opposlte Party/
Respondent(s)/ Appellant(s)/in the above Petition/ appe: 11 do hereby appoint and retain

Mg . HADHUHITﬁ Bt’rﬂTTAC!mﬂ‘f'A, Abw)cme

Advocate of the Supreme Court of India, High Court to act and appear for me/ us in
the above Petition / Appeal and on my / our behalf to.conduct and prosecute (or .
defeno) the same and all proceedings that may be taken in respect of any application
connected with the same or any decree or order passed therein, including proceedings
in taxation and applications for Review, and to represent me / us and to take all
necessary steps on my / our behalf in the above matter. I/ We agree to ratify all acts
done by the aforesaid Advocate in pursuance of this auth ont‘y

Dated this the .......... e 20.26...

ACCEPTED

. .
Madhumita Bhattacharjee
Advocate for Respondent no. 2
J-1921, C.R. Park,
New Delhi-110019
D/2674/1999

email: bhattacharjee.madhumita@gmail.com ‘. Peti—tioner(s) / Ap P ellants(s) ‘
Opposite Party / Respondent(s)

R R R R T T

MEMO OF APPEARANCE .

To
The Registrar
National Green Tribunal

Sir,

Please entry my appearance for the above-named Petitioner (s) Plaintiff(s)-Defendant(s)-

Opposite Parts Respondent(s)-Appellant(s) in the above mentioned Petition Case-Appeal-
Matter. ‘

Yours faithfully

* Madhtmifa Bhattacharjee ==~

Advocate for Respondent no. 2

J-1921, C.R. Park, -~

New Delhi-110019

D/2674/1999

email: bhattacharjee.madhumita@gmail.com

Date : 23.05.2026

2 Rhalta drarris

S
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